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In the counter filed by the Respondents

counsel for the applicant and Shri B.s .
Dashy, learned Xil.Standing Coumsel for

{

the Respondents. }
E

Non fixation of pay was the §

|

subject matter of dispute in this O.A.

way back in 1995, it was disclosed thati
pay fixation matter wOuld be finalised |
by the end of Octcber, 1995, Now the |
Advocate for the Applicant states that i

the grievances of the applicant, as

been redressed im the meant ime by way ﬁ
of fixation of pay and disbursement of |
dues.,

In the said premises, there
remains nothing else to be adjudicated
in this O«.A., which is disposed of as

inf ructuous. No costs,. ‘Jﬂﬂ’
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